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This application has been filed seeking the
I relief for giving compassionate appointment to the
AT ST LN
! P vt DO Y “ . . . . ) - L. .

BN ey applicant and for setting éside the order gated 11.7.94
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é’ Hht Annex.hed of the respondents rejecting his applicetion
f“ 2y 1y ' !

\ 5,\\ . ?,ﬁ':or compassionste appointnent.
o - . —
T 2. The applicant®s father died on 15.1.,1966 wiile

working as Constable under the respondent nde.2. &t that
time the applicaut was velow five years of age. ~fter

the :
the applicant passed/righer Secondary Bxaminetion he
made an application for compassionate appointment which
vas rejected by the respondents vide thelr order dated
5.4.329 {Apnex.s-3) and again vide the order dated 19.7.89.
Thereafter, the applicant_ filed an CA in this Bench in
‘which a directionwas given on 7.7.23 that in case the
applicant applies again for compassiomte appointuent
the applica-ﬁicn miry should be considered sympathetically
in accordez_mcé with lew within three months as the applicart

wag an indigent person., As the respondents had not
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decided his applicetion {fs -@ireftad By mywuswmmey
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""" the Trib_unal within three month»si the applicant filed
a Contempt Petition in this Bench, The Order passed in
the Contempt Petition on 26.8.94 as annexed at Annex.A-9

reads as follows -

"The respondents have taken the decision that the .
applicant is having monthly income of about Rs.4000/-
rer month wnich is earned from the salary of the
eldest son, as also the agricultural land and
from the pension, which is being received by the
appllcant. In these clircumstances the respondents

=%, are &t of the opinion that the applicant is not

entitled for compassionate appointment and we

~ % therefore, do not like to proceed further in this
i mtter. ‘ '

" il The C.P. is therefore, dismissed, and the notice
' of contenpt is hereby discharged . The applicant
ey agltate the matter by filing a fresh L.A,.,1f
he so wishes. DNO order zs to costs."

’

3. In the impuwned order dated 11.7.24 at Annex.é-l
by which the applicant was ipformed by the respondents
of the rejéction of his.application consequent to the

decision of this Tf,ibunal dated 7.7.93 supra,it has been

and

stated that' the Ministry after considering the facts and
.circumstances, total income of the family and the periecgd
for which the family had managed to llive without the
-assis-tanée in the form of compassionate appointment,
has rejected the application as the principles/scheme
Jaid down by‘the G0verﬁrnent of India for compassionate

appointment is intended tO render immediate economic

. &\ /

assistance to the family of the deceased Government

- servant, if left in indigent circumstances."

4o The main arguments of the applicant in support
cf his case are that the fact that the family had some
how pulled on for some years Without the agsitdnce in

the form of compassionate appointment should not be gongidered
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as a ground for refusing such appointment in cases
where the wards of the deceasedemployee were minor

_ T of i deodts .

at thas tii‘i‘ta_x He has contended thet the applicent is
in fact a very indigemt person whereas the respondents
are adament to declare him a rich man. He has alsoO
ment ioned ﬁhat there have been severavl‘ cases in which
the ward of the deceased employee was gilven compassionate
appointmernt several years ;:—sfter the deatl’f)f the
employee, He has 5tated that the facts as ment ioned

in the order dated 26.8.,94 in the Contenpt Petit ion
supra that the respondents have considered the mbnthly
income of the applicant as Rs.4,000/—‘are centrary to

the reality because in fact the amnual ircome OFf the

applicant is only 11,000/~ rupees as certified by

the Village Panchayat and Tehsildar, Desuri, vide the

certificate dated 19,7.1994 at aAnnex.A/10,

5¢ It way be mentioned that considering the law
on the subject Of compassionate appointments the Madras

Bench in its judgment dated 10,8,94 in O% No.,P=35/93

has observed as under g-

Yrhe respondents have considered the claim of
the applicant and rejected the same on merits.
The courts can only direct the department to
consifer the claim of persons seeking appoint=
ment on compassionste grounds if they failed
0o pass orders on merits. In the present case
the respondents have considered the case OF
the applicant and found that the family is

not in indigent circumstances, and rejectegd
the claim of tne applicamt. Hence, We are
unable toC agree with the counsel for the
applicant that the impugned order 1s liable
t0 e set aside and the respondents should

e directed to give to the applicant appointment
on compassionate grow-ds.®

6. Keeping in 'vievi the law in the matter and

the judgment of the Madras Bench as aforesaid I
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consider that in case the applicant has sone
regarding the facts about his monthly incomé
beén considered c:orrectly by the .responc“xents
appr cach the respopde nts again in the matter
case he s0 approachss his 2pplication in the
nay e replicd by the respondents with a spea
answering all the points that he might raise
within a perisd of three months from the date
submission of such an application. ‘I;he reépo

hereby directed accordingly. With this direct
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0% is disposed of at the admission stage. A copy ©f the

A may be sent to the respondents alongwith a
this/order.
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